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RAJYA SABHA

Friday, the 9t August, 1974/the 18th Sravana,
1896 (Saka)

The House met at eleven of the clock,
Mr, Deputy Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS

*409. (The question{(Shries Babubhai M.
Chinai) was absent. For answer, vide cols. 27-28
infra.}

MR. DEPUTY CHAIRMAN : Next

Question, 410,

REFERENCE 1O POINT OF PRIVILEGE
ARISING OUT OF ANSWER TO
STARRED QUESTION NO. 325

SHRI NIREN GHOSH Mr. Deputy
Chairnain, before we proceed with the Question
Hour we have a submission about the Ques-
tion Hoar itself, about the procedure in the
Question Hour itself......
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SHRI AWADHESHWAR PRASAD

SINHA : Sir, he is setting up a bad precedent.
He should raise it after 12 o’clock.
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SHRI NIREN GHOSH: Sir, this is an
extremely serious question touching upon the
privilege, convention, usage, everything of
this House. You are aware that a year o
two back Shri Chandra Shekhar was likely
to be chided in this way. All of us took up
the matter in this House. The so-called CPI
progressives inside the Congress do all sorts
of dirty things and try to crush healthy cri-
ticism. I say this thing should not be allowed.
Who is the Prime Minister to say this ? The
Prim: Minister has no right as Government
leader to telt them or to check them ?

MR. DEPUTY CHAIRMAN: Mr, Niren
Ghosh, there is nothing before the House
which concerns the matter that you have
raised. This matter was raised yesterday.
[ may tell you that we are not going to be
guided by what is supposed to be a reported
statement  reported by somebody. There
is nothing there. 1 am sorry I will not permit
this kind of a discussion.

SHRI BHUPESH GUPTA : What you
have said seems to be very plausible that we
have nothing to do. But unfortunately what
happens outside, we cannot keep quiet about
it ..

MR. DEPUTY CHAIRMAN : There is
nothung.
SHR{ BHUPESH GUPTA : Here is a

question, whather the development outside
has an impact ‘on the working of the Question
Hour. That is the point. You are right,
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if you think that what hag appeared in the
bress 1s not necessarily correct; but then surely
it has an impact on the Question Hour, Duriné
Question Hour in British Parliament, [ may
?ell you, Members of the ruling party ask all
Inconvenient questions. Have you ever heard
these things being debated in the Conservative
Party when it was in power or by the Labour
Party when it was in power ? Itis not done.

Question Hour loses its meaning if Mem-
ber§ of the ruling party are prevented from
J.skmg.questions in public interest. Question
Hour Is not a party matter. 1 am not going
Into who is right or who js wrong. That is
not the issue. But Question Hour should

be fully encouraged by all parties, above all,
by the ruling party.

SHRI N.G. GORAY: Sir, I would submit
only onc or two things. One is that suo motu
you should have taken note of what has ap-
peared in the press. It concerns the House.

MR. DEPUTY CHAIRMAN : 1 have
already stated that [ have read the newspaper
and there is nothing that need be taken notice
of, because the whole thing is something which
is reported by somebody. We do not know
what happened there. Yes, Mr. Anand, you
can put your question.

' SHRI N. G. GORAY : Sir, it is not some-
thing which is reported just by somebody. ..

(Interruptions)

SHR] NIREN GHOSH: It has not been
contradicted,

MR. DEPUTY CHAIRMAN: Please sit
down, Mr. Goray.

SHRI N. G. GORAY: Sir, 1t concerns the
privileges of the House. These are the only
two Members who can dare to put some
questions, inconvenient questions, to the ruling
party ..

MR. DEPUTY 'CHAIRMAN: All right.
Now, the Minister is replying.

SHRI N. G. GORAY: My point is, Sir,
that you should suo motu take up this matter.

SHRI BHUPESH GUPTA: Sir, the
Question Hour should not be disturbed by
anybody.
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MR. DEPUTY CHAIRMAN: Please sit
down, Mr. Rajnarain. .

(Interruptions)
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MR. DEPUTY CHAIRMAN: Mr,
Paajnarain, there is nothing on which you
can raise a point of order.
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MR. DEPUTY CHAIRMAN: We arc
not concerned with what Mr. Rajnarain does
outside the Housc. Please sit down. If
you go on speaking like this, nothing will
go on record. Yes, Mr. Anand.

SHRI P. L. KUREEL URF TALIB: Sir,
he has no right to talk like this in the House.

(Interruptions)

MR. DEPUTY CHAIRMAN: Mr, Talib,
plcase sit down. Mr. Rajnarain, please sit
down. Nothing will go on record.

SHRI RAIJNARAIN: (Continued to speak.)

SHR1 P. L. KUREEL URF TALIB:
(Continued to speak.)

ORAL ANSWERS TO QUESTIONS—cond.
Repatriates from Sri Lanka and Burma

*410. DR. Z. A. AHMAD:
SHRI B. D, BARMAN :
SHRI J. S. ANAND :f

Will the Minister of SUPPLY AND RE-
HABILITATION be pleased to state

(a) the number of repatriates expected to
arrive from Sri Lanka and Burma for resettle-
ment in the country during the Fifth Five
Year Plan period; and

(b) what steps are being taken by Govern-
ment for their rchabilitation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RI'H 43IL1-
TATION (SHRI G. VENKA! SV \1Y):
(¢) On  the basis of the Indo-Ceylon Agrec-
ment 1964 and the Joint Communique issucd

TThe question was actually asked oa the
floor of the House by Shri J. S. Anauii,



